
 

 

6yrs on, family awaits justice 

https://www.thedailystar.net/news/bangladesh/crime-justice/news/6yrs-family-awaits-
justice-3619851 

It has been six years since the death of Teknaf municipality councillor Akramul 
Haque in a "gunfight" with the Rapid Action Battalion, but his family's quest for justice 
remains agonisingly unfulfilled. 

 

The investigation into his murder appears to be moving at a snail's pace. 

 

Meanwhile, his family continues to grapple with a sense of vulnerability as they have 
received warnings against speaking to the media. 

 

"After my husband was killed, our family went through much harassment as we 
talked to the media and wanted to file a case," Ayesha Begum, the widow of Akram, 
told The Daily Star yesterday. 

 

She said two influential ministers called her when she wanted justice and to meet 
with the prime minister. "Both the ministers asked me not to talk to the media and 
assured me that they were looking into my demand... but nothing happened 
afterwards," she said over the phone. 

 

"Nobody inquires how I am struggling to run my family and manage the educational 
expenses of my two daughters," she said. 

 

Akram, a three-time councillor, an Awami League member and former Teknaf Jubo 
League president, was killed in a "gunfight" with the Rab members at Noakhalipara 
on Teknaf Marine Drive Road in Cox's Bazar on the night of May 26 in 2018 during a 
nationwide anti-narcotics drive. 

 

At a press conference in Cox's Bazar on May 31 of that year, Ayesha termed it a 
planned killing and demanded a judicial probe into the incident. 

 

Two influential ministers asked me not to talk to the media and assured me that they 
were looking into my demand... but nothing happened afterwards. Nobody inquires 
how I am struggling to run my family and manage the educational expenses of my 
two daughters. 
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— Ayesha Begum Akram's widow 

She gave reporters audio clips of chilling conversations recorded on her cellphone 
during the "crossfire". 

 

In one of the records, the sound of pulling back the hammer of a gun was heard. 
Then a gunshot rang out. What followed next was the groaning of a man. 

 

The Rab then claimed that Akram was killed in a "gunfight" between the elite force 
and drug dealers. It said Ayesha's allegations and statement were "completely 
untrue". 

 

Arafat Islam, director at Rab legal and media wing, on Saturday said, "The incident 
was investigated as per the law, but I am not aware of the findings as I was not in 
Rab at that time." 

 

Generally, an executive magistrate posted in Rab on deputation carries out an 
inquiry whenever any incident of firing takes place, said a former senior Rab officer, 
wishing anonymity. 

 

Neither Rab nor any other authorities ever disclosed any investigation findings or 
whether any action was taken against Rab members over the incident. 

 

On December 10, 2021, the United States imposed sanctions on Rab and its seven 
current and former top officials, including the then IGP Benazir Ahmed and former 
Rab-7 Commanding Officer Lt Col Miftah Uddin Ahmed, for "serious human rights 
abuses." 

 

The State Department, in a release, then specifically mentioned the extrajudicial 
killing of Akram. 
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On July 21, 2022, the National Human Rights Commission asked the senior 
secretary of the home ministry's public security division to send a report after 
investigating the so-called crossfire and the allegation of not registering a case by 
any agency other than Rab. 

 

But the commission has yet to receive any report, though the NHRC chairman wrote 
12 times to the senior secretary in this regard, said an NHRC official.  
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Meghalaya: East Khasi Hills DC calls for meeting to address illegal 
settlements in Shillong 

https://www.indiatodayne.in/meghalaya/story/meghalaya-east-khasi-hills-dc-calls-for-
meeting-to-address-illegal-settlements-in-shillong-1014769-2024-05-26 

The Deputy Commissioner of East Khasi Hills, SC Sadhu, has called a meeting on 
May 27 to discuss illegal settlements near Bara Bazar and the Fire & Emergency 
Service Station in Shillong. 

The Deputy Commissioner of East Khasi Hills, SC Sadhu, has called for a meeting 
on May 27 to address the ongoing issues surrounding illegal settlements on 
Cantonment Land near Bara Bazar and the Fire & Emergency Service Station. This 
action comes in the wake of a police case registered against the Hynniewtrep Youth 
Council (HYC) and the National Human Rights Commission on May 23 at Sadar 
police station. 

 

The FIR names HYC President Roy Kupar Synrem, Vice President Donbok 
Kharlyngdoh, Assistant General Secretary Isaac Basaiawmoit, and several 
unidentified individuals for their alleged involvement in unlawful activities at Lum 
Survey on the morning of May 23. 

 

The meeting will bring together key stakeholders, including the Superintendent of 
Police, East Khasi Hills, the Chief Executive Officer of the Shillong Cantonment 
Board, the Defence Estate Officer from Guwahati, the Secretary of the Meghalaya 
Urban Development Authority, the Chief Executive Officer of the Shillong Municipal 
Board, and representatives from the HYC. 

 

The meeting aims to find a resolution to the escalating tensions and address the 
legal and social implications of the demolitions and settlements. 
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पूवŎ खासी िहʤ डीसी ने िशलांग मŐ अवैध बİˑयो ंको संबोिधत करने के िलए 

बैठक बुलाई 

https://jantaserishta.com/local/assam/east-khasi-hills-dc-calls-meeting-to-address-
illegal-settlements-in-shillong-3291721 

असम : पूवŎ खासी िहʤ के उपायुƅ एससी साधु ने बारा बाजार और फायर एंड इमरजŐसी सिवŊस 

ːेशन के पास छावनी भूिम पर अवैध बİˑयो ंके आसपास चल रहे मुȞो ंको संबोिधत करने के िलए 

27 मई को एक बैठक बुलाई है। यह कारŊवाई 23 मई को सदर पुिलस ːेशन मŐ हाइनीवटŌ ेप यूथ 

काउंिसल (एचवाईसी) और रा Ō̓ ीय मानवािधकार आयोग के İखलाफ दजŊ एक पुिलस मामले के 

मȞेनजर की गई है।एफआईआर मŐ 23 मई की सुबह लुम सवő मŐ गैरकानूनी गितिविधयो ंमŐ किथत 

संिलɑता के िलए एचवाईसी अȯƗ रॉय कुपर िसŭेम, उपाȯƗ डोनबोक खारिलंगदोह, सहायक 

महासिचव इसाक बसैवॉमोइट और कई अǒात ʩİƅयो ंके नाम शािमल हœ। 

बैठक मŐ पूवŎ खासी िहʤ के पुिलस अधीƗक, िशलांग छावनी बोडŊ के मुƥ कायŊकारी अिधकारी, 
गुवाहाटी के रƗा संपदा अिधकारी, मेघालय शहरी िवकास Ůािधकरण के सिचव, मुƥ कायŊकारी 
अिधकारी सिहत Ůमुख िहतधारक एक साथ आएंगे। िशलांग नगर बोडŊ, और HYC के Ůितिनिध।बैठक 

का उȞेʴ बढ़ते तनाव का समाधान ढंूढना और िवȰंस और बİˑयो ं के कानूनी और सामािजक 

िनिहताथŘ को संबोिधत करना है। 
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